IN THE CENTRAL ADMIN ISTRATIVE TRIBUNAL ; hYDERABAD BENCH

o+

AT HYDERABAD

v

0.A,No,503/94 Date of Order: 27,4,1994
BETWEEN :
Pitta Ramana S .. #pplicant,
AND - C

1, The Sub-Divisional Officer,
. Telecom, Narsipatnam,
Visakhapatnam District,

2. The Divisional Engineer,
Telecom, Anakapalli,
Visakhapatkham District,

3. The Director General, Telecom,
Sanchar Bhavan, New Delhi - 110 0C1,

.. Respondents,

counsel for the Applicant .. Mr M,A.,V.5,Bhagawan

Counsel for the Respondents .. Mr ,N,V,Raghava Reddy
© CORAM:

HON'BLE SHRI A,B,GORTHI : MEMBER (ADMN,)

HON'BLE SHRI T.CHANDRASEKHARA REDDY : MEMBER (JUDL,)
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The Sub Divisienal Officer, Telecom, Narsipatnam,
Visakhapatnam District, .

2. The Divisional Engineer, Telascom, Ankapalli, Visakhapatnam
District, .

3¢ The Oiractor General, Télacaﬁ, Sanchar Bhawan, New Delhi-001.-

4: One copy tg_Srip_ﬁhﬁnyug—ﬂhnﬂunﬁw;“;f“f‘*"—‘f’J““ -

5. One copy te Sri. N.V.Raghava Reddy, Addl. CGSC, CAT, Hyd.

6. One copy to Librery, CAT, Hyd,

7+ One sparec copy. |
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Order of the Division Bench delivered by

Hon'ble Shri A.B.Gorthi , Member (Adﬁn.),
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. The applicant was initiall?feﬁgégedhas a

Casual Mazdoor under the respondents at Narsipatnam

¢ - - -

- Y e X *

.Efééks Eili 3ilié.i995 whééuﬁ§§=$ér;i¢es were disengeged
oy means of an 6raliofder,: During the pertod from May 1991
to May 1992 the .applicant had worked for morethan 240 dé}s,
Consequenﬁly his prayer is that he should be rgengaged as

a casugl mazdoor with consequential benefits,

We find that the applicant had submitteé-é represeﬁtation
to the Télecom Divisional Bngineer, Anakapalli reguesting

for reengagement, The representation is yet to be disposed of,

3. In view of the above we dispose of the application
at the admission sﬁage itself with a direction to the
respondents to consider the representation of the applicant
as also the fact that he had worked for morethan 240 cdays
from May 1991 to May 1992, The representation shall be
disposed of within & period of 2 months from the date of

communication of this order. No order as to costs,

T N——\r _4}»~ff->nﬂfvcs
(T .CHANDRASEKHARA EBEADDY ) . (A,B,GORTNI )

Member (Judl.f} Member (Admn., )

l : Dated : 27th April, 1994

(Dictated in Open Court )
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N THE CENTRAL ADMINISTRATIVE TRIB AL
| HYDERABAD BEACH AT HYDERABAD

. -
TEE HON'ELE MR.JUSTICE V.NEELADRI RAO
. VICE CHAIRMAN

AND

T}

THE HON'BLE MR.A.B.GORTHI 3 MEMBER(AD),
AND

-
’

THE 1ON'BLE MR,TCCHANDRASEKHAR REDDY
: MEMBER( JUDL)

AN

THE HON'BLE MR.'R.LJGARAJM s M(ADMY)

Dateds gz?ﬂ’/ﬁl?)% -
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re all

,/Disposed of with directions

Disrd ssed.

. Dismissed as Wiihdrawn-; A}
Dismi} sed for Default. v
Re Jg,eted/o Wih&;twa Tribuaal
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